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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BEMCH.: AT HYDERABAD,

*¥ % *
0.A. 1033/95. Dt. of Decision : 17412553

G. Suresh Kumar es Applicant,
Vs -

1. The Chisf Personnal Officer,
South Central Railway,
Railnilayam,

Secunderabad.

3. The Deputy Chief Machanical
Enginegr, Scuth Centpal Railway,
Guntupalli Wagon Workshop,
Guntupalli, Kgishna District +« Respondents,

Counssl for the Applicant : Mr.K.Lekshmi Narasimha

Counsal for the Respondents ¢ Mr.,C.Venkata Malla Reddy,
SC for Rlys.

CORAM:

THE HON'BLE SHRI T. CHANDRASEKHARA REDDY : MEMBER (3uDL.)

>,

i o2




el

D.A. 1033/93 Dt., of Decision : 17.12.93

OROER

()As per Hon'ble Shri- T.Chandrasekhara Reddy,Member(Judl,) J

- This is an application filed under Section 19

OT TilE AUMNLILOLL vk v ta mar ey —— - - B

T o
. . . any, 5(4.}
respondents to appoint the appliceant qupruup 'CY oagp 0

post or any other suitable post in_Guntupafﬁi Wagon

Workshop, South Centrel Railway, Vijayawsda,

2. ° The fPacts giving raise to this GA in

brief, are a8s Pollows,

3. The father of the &pplicant is one Sri.

1]
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6. Krishna Rag. The family of the applicent ﬂ‘fﬂ‘ﬁﬁ‘g
4 Acres 954 cents of land in R,S5.No. 212 situated

in Guntupalli village of Ibrahimpatnam Mandal,
Vijayawada. According to the applicant, ths family
was entirely depending on the income they used to get
on the said land. For the construction of Railuay
Wagon Repair Workshop at Guntupalli, the said land

of the applicant's family measuring 4 acres 95% cents
was acguired in the ye&r'1976. As per the Railuay
Board circular bearing lstter No. E(NG) II/B2/RC/1/55,
deted 31.12.1982/1.1.1983, certain guidelines are

given for rehabilitation of evictsd familied as &

'
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result of acquisition of lands for projects. As per.
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the said guidsline%,the applicant has got a right

to be consideraed for employmant in Group 'C'{@Eé"D‘
post din the organisation of the respondents, by
giving him preferential treatment for such
. [
employment. The applicant is 8aid toc have bewsn born
in 1973, So he was minor when the said land was
acquired. He had no opportunity to make any application
for providing @ suitable job, rfor reasons best known
to the father of ths applicang,he nad not made any
‘ [ .

reprasentation to the compE}ant authorxty on behalf
‘of the applicant (as he was ménor) to provide any

, e
suitable job as and when the applicant attain@ﬂé}
majority. So as seeq/a?ter attaining majority the

. . ) {‘H -
applicant has filed the present 0A ﬂaffﬂbdirectinn to
the respondents to consider the applicant for
appointmentiﬁgﬁroup '‘c Cﬁﬂ}'D' post in Guntupalli
- <

Wagon Workshop, South ~entral Railwvay, Vijayawada,

as already indicate abave.

4. Counter is filed on behalf of the respondents

eppossing this 0A,

5. We have heard to day Mr.K.Lakshminaragimha
counsel for the applicant end Mr. C.Venkata {lalpa Reddy
standing counsel for the respondents.

6. Mr. C.Venkata Malla Reddy standing counsel
Por the ;espundentslH;Egi;{;ga;zzgiﬁe father 0ff;—thgﬁ~

applicant had not approached the competent authority
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"to considar the applicant for a suitable post aé

and when applicant attained majority, and as thers
was no representation to the respondents on behalf of

the applicant by his fathsr to provide the applicant a

suitsble post, that the applicant herein is not sntitled

for the falie?ﬁas praysd for by him. The father of

the appli;ant is not a party before us., The father of

the applicant had nevsr approachad any suthority to
provide ia the appliceant a job.' It is only the applicant
that has approached this Tribunal for grant of appropriate
relieP, So the question that has got to bs con3idered is
uhgthsr there ars any laches on the part of the applicant

in approaching this Tribunal$

Te The applicanﬁ/as already pointed uutwia said

to be born in the year 1973. The applicent admittedly,

. ]
should have attained majority in the year 1991. He

has approached this Tribunal on 26.8,93. %gﬁgggn before
completion of 21 year of age and within 1 er 2 years
after attaining majority, the applicant had approached

this Tribunal. So.in view of ths circumstancas of

/
this cass, it is very difficuly to say that there ara

laches on the part of the applicant in epproaching thia-

Tribunsl. Of courss, the father of the applicant had not

rd

approached tha competont authority on behalf of the

applicant herein to provide the suitable job as end

. , !
whan the applicant attained majority. For what reasonsy

the father of the applicant has not epproached

oo A
the competent authority is not made known )
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To
1.

The Chief Personnel Officer,
S.CsRailway, Railnilayam, ‘Secunderabad.

The Deputy Chief Mechanical Engineer,
S.Cs+Railway, Guntupplly Wagon Workshop,
Guntupalli, Krishna Dist.

One copy to Mr.K.Lakshmi- Narasimha, Advocate, 16=11-20/13
‘Saleemnagar, Hyderabad.

One copy to Mr,C,venkata Malla Reddy, SC for Rlys. CAT.Hyd.
One copy to Library, CAT.Hyd.
One spare copy. ‘
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to us. But the Reilway Board letter dt. 31.12,82/
1.1.63 makes it clear that the Son, Daughter have got

to ba:cunsidar%d to theﬂj@b, in case whers gﬁ percent
of th;&iéﬂﬁ~béion§;ng tﬁ'thé family hag hee; acguired
v'or 2 sgpes Of land had been- ecquired by the- respondsnts.

- Y

So as.the applicent was a-minor up to tha year 1991hs
cannot be fnu;d F;uit ;of his father not apéroaching the
competent authority during the miniority peried of the
appliéant for providing & suitable job to tﬁe applicant,
In ouf opinion the applicant has got to be ﬁﬁﬁ@&dered
for appointment in the light of the Railway Bﬁard

letter dt. 31.12.82/1.1.83. Hence the respondentsa are
hersby diractéd to consider the gags of the applicant

to provide suitable appuintment to the applicant as

per Railway Boards letter No. E(NG) II/82/RC/1/9S,

dtt 310 12.82/1 61-83.

8. - The respondents shall implement ths judgement
within 3 months from the dats of the communication of

the same., OA is disposed of accordingly. No Costs,

NI J - \#-/"\Jﬁ
’ (T. CHANDRASEKHARA REDDY)

MEMBER (JuoL.)

Dated : The 17th December 93. '
ctated in Upsn Cour L g

spr iy Reglly & 3




- No order as to costs.,
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THE HOWN'BLE MR .AeBeGORTHI s MEOMBER(A)
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THE HON'BLE MR, T.GHANDRASEKHAR REpDY
MEMBER(J)
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THE HON'BLE « RANGARAJAN s MEMBER( A )
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Datedvi—};ll;g993

QRDERATUDGHMENT 3

MJA/R.A/C.A NG .

: " L0
- 0.AJNO, - 1C)2ﬂ5}6i’%>-‘

T.A.No. — ( W.P, )

Admitted and Interim dlrectlons
ilssued.

Allowkd.
Diqused'of with éirections.

ﬁ‘;——._______ J—

LR j.SFed.

issed as withdrawn.

' Dispissed for default,

Refjected/Crderea.’






